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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 738 of 2024

In the matter of:

Nehru Place Hotels Private Limited ...Applicant
Versus
Union of India & Ors. ...Respondent(s)
INDEX
Sr. No. Particulars Page No.

1. Affidavit of Sidharth Bhargava, Regional
Officer, Haryana State Pollution Control | 2-4
Board, Gurugram (South) on behalf of
Chief Secretary, Government of Haryana
in compliance of Order dated 06.05.2025
and 11.09.2025

2. Annexure R/1: Copy of letter dated | g
19.05.2025 issued from the office of the
Chief Secretary to Govt. of Haryana

3. Annexure R/2: Copy of reply dated| 6-13
10.09.2025
4. Annexure R/3: Copy of report dated| 14-16
24.02.2026 and 26.02.2026
Date: 26.02.2026

Filed
Through:
\Nl}\,'“_ ot

pu—

Rahul Khurana, Advocate
Counsel for Respondent No. 2
9811894060
rkhuranalegal@gmail.com
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 738 of 2024

In the matter of:

Nehru Place Hotels Private Limited ...Applicant
Versus

Union of India & Ors. ...Respondent(s)

Affidavit of Sidharth Bhargav, Regional Officer, Haryana

I, Sidharth Bhargav, Regional Officer, Haryana State Pollution

Control Board, Gurugram (South) do hereby state and affirm as

under:

1. That this Hon’ble Tribunal while considering the aforesaid
Original Application on 06.05.2025, issued the following

directions:

4. In such circumstance, we direct the Respondent No. 2,
Chief Secretary, State of Haryana to ensure that no illegal
construction activity and no illegal felling of trees in the area

concerned takes place in violation of environmental norms
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till the next date of hearing and the Chief Secretary, State of
Haryana will file the affidavit within four weeks disclosing the

action taken by him to prevent such an activity in that area.’

That in compliance of the order of the Hon’ble Tribunal, a
letter dated 19.05.2025 was sent to the Additional Chief
Secretary to Govt. of Haryana, Forest Department and the
Deputy Commissioner, Gurugram for compliance of the
directions passed by this Hon’ble Tribunal. Copy of letter
dated 19.05.2025 issued from the office of the Chief
Secretary to Govt. of Haryana is annexed herewith as

Annexure-R/1.

That a detailed reply has also been filed on behalf of
Respondent No.2 and 5 dealing with the issues raised in the

present OA.

Deputy Conservator of Forest, Gurugram that Range Forest
Officer, Sohna registered a Forest Offence Report bearing
No.067/503 dated 16.02.2024 against offenders. It has been
further submitted that after this incident reported in Forest
Offence Report, no incident of tree felling was reported.
Copy of reply dated 10.09.2025 is enclosed herewith as
Annexure-R/2.

It is further submitted that as per report dated 26.02.2026 of
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the Municipal Council, Sohna, action was taken with
demolition drive in February and March of 2025. Thereafter,
no new construction was noticed but some old existing
structures are yet to be demolished with due procedure of
law. The MC, Sohna is to ensure that illegal construction is
being carried out on the land in question. Copy of report

dated 24.02.2026 and 26.02.2026 are annexed herewith as
Annexure-R/3.

4. That it is humbly submitted that several stage agencies are
involved in regulatory mechanism and delay has been caused
in filing the affidavit. It is requested that delay in filing the

present affidavit may kindly be condoned and same may kindly
be taken on record.

e

A\
\

Deponent

Verification:

Verified at Gurugram on 26" day of February, 2026 that contents
of Para no.1 to 3 of the above affidavit are true and correct my
knowledge and information derived from the official record.
Nothing has been concealed therefrom and not part of it is false.

.2

DepoAnent

’\// -
[ JA W5
ATTESTED

M. K. CHAUHAN
Advocate & Notary
GURUGRAM

Sy f<
512 |9 o4
e ( :‘,;7) -
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The Chief Secretary to Govt. of Haryana "W... 4. AT

To
I” The AddL Chief Secretary to Govt. Haryana, pg IPCOF

ﬁ/ﬁ(}/ Forest Department. Dairy No.: [[%o
CSERY .

2. The Deputy Commissioner, . Dated : 3
B . 5. 4 Gurugram. 23 [a )29 S

Sy - porol CFMS No. DA/CS/ {443y Dated: 19.05.2025.
Pt oé}ﬂ |
Sub:- OA No. 738 of 2024 Nehru Place Hotels Pvt Ltd Vs union of
India pending before National Green Tribunal, New Delhi.
Kindly refer to the subject cited above.

A letter has been received by Sh. Rahul Khurana Advocate on

record Supreme Court of India stating that the abov_e subjected application
\ has been filed alleging illegal felling of trees and construction by R-6 and 7
over the land situated at village Raisina, Sub Tehsil, Sohna, District
Gurugram Haryana. According to applicant, the lands in question are notified
under special orders/notifications of section 4 and 5 of PLPA and have been
treated as Forest. He has further informed that Hon’ble Tribunal has directed
Chief Secretary Haryana to ensure not raise falling and prevention of
unauthorised constructions and has also directed Chief Secretary Haryana to
{ile an affidavit within 4 weeks.

You are, therefore, requested to diregt_Mcerned
officers/officials to comply with the directions of Hon’ble Tribunal and file
the complie@ m& Chief Secretary Haryana after getting the same
approved from the W/CS, within time. /

| /F
(D l( FCA ) Assist r/ﬁstrict Attorney

for Chief Secretary to Govt. Haryana

29/[3;’2623

5 old Ft
P
A3/




506 Annexure R-2
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

0.A.No. 478 OF 2023

IN THE MATTER OF:
NEHRU PLACE HOTAL PVT. LTD. ...APPLICANT
VERSUS
UNION OF INDIA & ORS. ...RESPONDENTS
INDEX
SR PARTICULARS PAGE NO.
NO.
Reply and on behalf of Respondent No. | 1-4
L3 and 4 by Raj Kumar, IFS, Deputy
Conservator of Forest, Gurugram
2. | Annexure R-1: Notification dated 5-6

04.01.2013

3. | Annexure R-2: Forest Offence Report 7

Date: 10.09.2025
Through

(Bhgusne.

(Rahul Khurana, Advocate)
Counsel for Respondent No.3 and 4
Mobile No. 9811894060

e-mail: rkhuranalegal@gmail.com
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BIQI“()RIC THICNATIONAL GRIJEN TRIBUNAL
PRINCIPAL BENCIH, NEW DI
‘ ORIGINAL APPLICATION NO. 738 OF 2024

INTHE MATTER OF

NEHRU m,Acu, HOTAL PVT. 11D, | ... APPLICANT
VERSUS
UNION OF INDIA& ORS. , ...RESPONDENTS

Reply and on. behalf of Rcspondcnt No. 3 and 4by Raj Kumar,

IFS, Dcpuiy Consclvatm of F Foncst Gurugram

L. That this case is fixed for 11.09.2025 before this Hon’ble -

Tribunal. -

2. That earlier the case was fixed before this Hon’ble Tribunal and
this Hon’ble Tribuna'l' pleased to pass order dt. 24.01.2025. The
operative.part of the order is reproduced as under:-

" In pursuance lo earlier order; response on behalf of respondent
no. 1 to 6 has been filed. Learned Counsel for respondent no. 6
submits that the said respondent is owner of 103 acres of land and
on that piece of land, no c'(mslrucf/'0/7 has been done in last four
Jive years, no trees have been cut and as on today also, no
construction is going on,

1. Counsel for. the applicant secks (/'//10 to file rejoinder to the .
reply of respondent no. 6 and produce the material in rebuttal.

2. Shri Rahul Khurana, Learned Counsel for the State of Harvana
. )
also seeks. four weeks fo oblain instructions and /1/0 response on .

G/O“IT‘OF/,{%/ alf ()//es/)r)ll//c’H/S nos. 2 1o 5. There is also a request on behalf
m . Counsel Jor respondent No. L seeking further time to file the

1 (3 Scanned with OKEN Scanner
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reply. It has beenpointed out that though respondent no. 7 has

been served through speed post, but no one is representing the
said respondent.

Hence, the prayer for grant of four weeks made by the other

respondents  is accepted, RG_/OII‘IdGI, if any, be filed within two
weeks'thereafter.”

3. That in compliance of the order dt. 24.01 2025, the respondent '
No. 3 and 4 seeks leave of this Hon’ble Tribunal to file the reply
to the averments made in OA by the applicants.

4. That tree felling in the lands covered under general section 4 of
Punjab Land Preservation Act,1900 is prohibited without taking
; prior permission from the competent authority(annexed as
annexure R-1). The relevant portion of general section 4 of
PLPA;1900 notification is reproduced as under :-

The cutting of trees or timber except Eucalyptus, Poplar, .
Bakain, Bamboo, and Ailanthus or the collection removal or
subjection to any manufacturing process, of any forest produce
other than flower, fitiit and honey, save for bona fide domestic or
agricultural purposes’ of the right-holders in the land, provided .
that the owners of the land may sell trees or timber after obtaining
a permit to do so from the Divisional Forest Officer of the
concerned division. Such permit will prescribe such conditions for
sale as may firom time to tjme, appéar necessary in the interest of
Jforest éohservancy. The farm'er; of the Stuteshall be liberty to sell
Khair trees to any person/agency/ Haryana Forest Development
Corporation Limited of their choice so as to enable them w gut .
remunerative /}/'/'L'e a their products provided that the owners of
the land may the Chain frees after obtaining & permit to do so
Jirom the Divisional. I'orest Officer concerned,

5. It is submlllul that lhc Ian(l in qucslmn alls under (n,ncmll

2 (3 Scanned with OKEN Scanner
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6. It is submitted that over approximately 9.5 Hac land, 697 trees

~ were illegally felled. In this regard, Range Forest Officer, Sohna

registered a Forest Offence Report bearing No. 067/503 dated

16.02:2024(annexed as annexure R-2) against offenders. Forest

Offence Report has been compounded by CC No, 28-S/2024-25

and amount90840/- has been recovered. After this incident
reported in Forest Offence Report, no incident of tree felling was

reported. - '

In view of submissions made herein above, it is’ humbfy
prayed that present reply be taken on record and Original
Application be dismissed qua the answering respondent.

‘Place:- Gurugram C (Raj Kuinar)

Date:- y ' .+ Deputy Conservator of Forest,
Gurugram »
(for Respondent No 3 & 4)

VERIFICATION

Verified that the contents of para no.l to 6 of the reply are true
and correct to the best of my knowledge and information .derived from -
the official record. Nothing material has been concealed therein.

« —

(Raj Kumar)
Deputy Conservator of Forest,
Gurugram

(for Respondent No 3 & 4)

—

Place:- Gurugram
Date:-

JVOCATE

RAM NIWZA AR IHAIA

NOTARY BHE

3 (% scanned with OKEN Scanner
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BEFORE TI—IE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 738 OF 2024

IN THE MATTER OF
NEHRU PLACE HOTAL PVT. LTD ...APPLICANT
" VERSUS -
UNION OF INDIA& ORS. ...RESPONDENTS
. AFFIDAVIT

I, Raj Kumal IFS Deputy Consewatm of Forest, GumgLam do hereby
solemnly affirm and state as under:.
1. That I have been impleaded as Respondent No.4 and is authorized
1ep1esentat1ve of the Respondent No.3 in present case. I am well
" conversant with the facts and circumstances of the case therefore,
[ am competent to swe‘af this affidavit.
2. That I have read the contents of accompanying reply which has
been drafted under my instructions. | ‘

3. That annexures are true copy of their originals.

DEPONENT
' VERIFICATION

Verified that the conlenls of above affidavit are true and correct to my
knowledge and on the basis of information derived from the Official

to be true and no material fact has been concealed

record which | helieve t
. \E,‘\ L—_.— .
ATTESTED .D‘EP ik

ADVOGATE
RAM NIVWETGR {1 NG

therein.

4 G Scanned with OKEN Scanner
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HARYANA GOVT. GAZ. JAN 15, 2013 | 25
(PAUS. 25. 1934 SAKA) )

‘ [Autharised Englist Translation]
ITARYANA GOVERNMENT
FOREST DEI’AR;I’MENT' )
No((ﬁcatim; |
The 4th January, 2013 -

No. b0 8”',"\' 2/1900/8. 4/201‘3.'—;\)thrcns the Governor of Haryana is

lisficd, after due enquiry, that the regulation, restrictions and prohibitions

hetcinattr contained are necessary for the purposc ofg,wmg s ¢ffect to the provisions
of the Pun_;ab Land Prescrv.\tlon Ac( 1900 (Punjab Act 2 of 1900);

- NO\y ;thcmforc, in exercisc'of powers conferred by Section 4 ofthe said Act.
the Governor of Haryana. hereby prohibits the following acts for a period of fifteen
P years with effecl from: the date of pubhcalron Of[hls ordcr in the Official Guzcttc in

the arcas more ParlICularIy specmcd in  the Schcdulc given below, which has been

\notxfrcd under Section 3 of. lhe said A(.t wde Haryana Governmen’. Forest

Dcpartmcnt. Notxf:catlon "\‘o SO Sl/PA 2/1900/S. 3/2012, d+ied the'

19th December, 2012
(a) The cumng of [rccs or nmber cxcupt ‘Eucalytus, Popldx ‘Bakain.
B.xmboo I‘ul Amrood and '1\ '1nthus or the collccnon o rcmo» al

or ';ub)ccllon to any manufacturmg proccss of any foru,( produce

othcr than’ ﬂowcr fruxt and honey. save for bena fide domestic or

agnculmral purpnscs of thie nght holdcrs in the land, provided

that the.owners of the land may sell trees or timber after obtaining
Ry Frmg, 2 permitlo do so:from lhc Divisional Forest Officer of the concerned
/ ch pcrmxt will prescribe such ‘canditions for sale as

division, Su
appear necessary in the interest of forest

may. from time 0 time,
ney, The faemers of the State shall be liberty w sell Khair

o conserva
rson/agency/Iiryana Forest Development

(rees Lo any pe
ration Limited of their choice so s (0 enable thewm o get

Corpo
Ir products

remunerative price ol (he

(e Jund muy sell the
i the Divisionn) Forest Ol

pravided that the ownets of

JChalr (reas after ahtaining v permit o do so

' wor concernedd,
fro

(% scanned with OKEN Scanner
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UAZ. JTAN, 8,
(PAUN, 18, (903 SAKA)

2013

SCHEDULLG

IR0 i B 0 0 e B4 A B YD A AL L L et e

Arens Iylng on North side of metalled & unmetalled road 4

canvecting Clumdigarh, Pusctkuln, Ramgarl, Raipur Rani.

Nj.n'nlm},:\rl'l. Sadhuurn, Bilaspur. Chhachhrauli, Dadupur and

ceaching Jamuna river near villages Nathanpur and J=kur.
. '—/.

' "y : o (TR y I
~ Arens lying on western side of Delhi-Ballabgarh road and northern

vond and northern side of Ballabgarh-Sohna road.

Areas lying on western side of Delhi-Alwar rogd. .
All Revenue Estates of Ferozepur Jhirka Tehsil. )
All Revenue Estates of Gurgaon ‘Tehsil.

All'Revenue Bstates of Sotna Tehsil.

-All Revenue Estutes of Pataudi Tehsil,

© All Revenue Estates of Naraau] Tehsil.

All Revenue Estates of Mohindergarh Tehsil.
All Revenue Estates of Rewari Tehsil.

. All Revenue Estates of Bawal Tehsil.

All Ruvumc Lsmtcs of Kosli Tehsil.
Areas lymg (m wc\u,rn Sld(, ol Dndn thwam Tosham & Hisar

‘ l\ond

' KRISHNA MOHAN, - el
Additional Chief Secretacy to Government Hacyana, >

Torest Department,

..... ~~annel i

6 (% scanned with OKEN Scanner
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" MUNICIPAL COUNCIL SOHNA <~
ail Id:- mcsolnac 2
Emdllm Ph:- 0124-2973238
To, -
The Regional Officer
Haryana State Pollution Control Board
Gurugram (South)
Memo no Mc¢s/Lel 4 )¢9 dated
Sub OA No. 738/2024 pending before Hon’ble NGT

Inreference your office letter no. HSPCB/GRS/2025/4029 dated
17.02.2026 and in continuation of report dated 24.02.2026 submitted to the SDM
(Civil), it is submitted that action already taken on Mustil and Kila Numbers
mentioned in report dated 24.02.2026 and demolition drive was undertaken during
February and March, 2025. Thereafter, no new construction has been noticed.

However, some old existing structures are yet to be demolished with due procedure
of law.
L

Itis also submitted that regular vigil shall be kept on land in question to ensure

that no further construction is carried out either by petitioner or private respondents.

Lo
EXECUTIVE OFFICER
MUNICIPAL COUNCIL
SOHNA

\A

\
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